
BEFORE TH E NATIONAL (~REEN Tf{IB IJNA L 
PRINCIPAL BENCll 1 NEW DELHI 

FXECl JTION APPi JCATIO 0. 48/2025 
IN 

OR1 G1NA APPLI ATION NO. 280/2025 

1ATTER OF: 
BHARDWAJ 

VERSUS 
U 10 OF INDI A & ORS. 

... APPLJCANT 

.. .RESPONDENTS 

. NO. 

l. 

.., 

., 
J. 

4. 

5. 

6. 

7. 

-
8. 

INDEX 

PARTICULARS PAGE NO. I 

~- >--- ---

AFFIDA \ IT ON BEHALF OF GHAZIABAD I -
AGAR NIGAM 

ANNEXURE A: A COPY OF THE ORDER 
DATED 30.05.2025 INOA NO. 280/2025 . 

ANNEXURE B: A COPY OF THE ORDER 
1 DATED 08.08.2025 IN EA NO. 48/2025 . 
ANNEXURE C: A COPY OF THE 

I DATED 15.10.2025 IN EA NO. 48/2025 
ORDER 

1 ANNEXURE D: A COPY OF THE LETTER 
DATED 30.09.2025 ISSUED TO THE 
RELEVANT AUTHORITIES. 
- - -
ANNEXURE E: A COPY OF Tl-I F I. F' ITER 
DATED 05 .1 2.2025 . 

- - --
ANNEXLJR E F: COPIES 0 1· THE SlTE 
PHOTOGRAPHS TAKEN DURING THE 
INSPECTION ON 05. 12.2025 

ANN EX UR E (J: A COPY OF THE LE'l7'ER 
DATED 19.04 .2025 ISS UED BY THE 
GHAZIAl3AD DEVl: LOPMENT AUTHORITY. 
- ---

FlLED BY 

MALAK BHATT 
ADVOCAT E FOR RES PONDENT NO. 6 

C-2, THIRD FLOOR, NIZAM UDDIN EAST, 
NEW DELHI 110013 

EMAIL: nrnlak@nmlawchambers.in 
MOB: +91 9650592002 

DATE: .12.2025 16

4

5-7

8-9

10-11

12-13

14

15-25

26

455



BEFORE THE NATIONAL GREEN TRIBUN 
PRINCIPAL BENCH, NEW DELHI 

EXECUTlON APPLICATION NO. 48/2025 
IN 

ORIGINAi APPLICATION NO. 280/2025 

IN THE MATTER OF: 
. 

MOKSHI BHARDWAJ ... APPLICANT 
VERSUS 

UNION OF INDIA & ORS. . .. RESPONDENTS 

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6, GHAZIABAD 

MUNICIPAL CORPORATION 

MOST RESPECTFULLY SHOWETH:· 

I, Deshraj Singh, S/o Chohal Singh , aged about 53 years, posted as Executive 

Engineer in Ghaziabad Nagar Nigam, presently in New Delhi and do hereby 

solemnly affirm and declare as under: 

he Executove Engineer m Ghaziabad Municipal Corporation, 

t No. 6 herein and am fully conversant with the facts and 
' ces of the present case and therefore competent to sign and 

present Affidavit. 

--o::::;:±=.:::;' ~n,e present affidavit is filed in compliance with the order dated 30.05 .2025 

passed in Original Application No. 280/2025 and further directions recorded 

on 08.08.2025 and 15.10.2025 in Execution Application No. 48/2025. A 

copy of the Order dated 30.05.2025 in OA No. 280/2025 is marked and 

annexed herewith as ANNEXURE A. A copy of the Order dated 

08.08.2025 in EA No. 48/2025 is marked and annexed herewith as 

ANNEXlJRE 8. A copy of the Order dated 15.10.2025 is marked and 

annexed herewith as ANNEXlJRE C. 
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3. The Applicant had submitted representations alleging violations by 

Respondent No. 11 (school), induding unauthorized extraction of 

groundwater, absence of sewage treatment plant, use of dieset generators, 

unauthorized electrical· connections and ~on-payment of environmental 

compensation. Pursuant to the Hon'ble Tribunal's orders, the Nagar Nigam 

has conducted necessary verifications. 

4. Pursuant to the Tribunal's orders, Nagar Nigam conducted on-site 

inspections in June 2025, obtained departmental confi rmation regarding 

existence of borewells, and issued show-cause notice dated 21.06.2025 to 

the school management. 

5. Further, Nagar Nigam has also issued , instructions vide letter dated 

30.09.2025 to the concerned institution for strict comp~iance with 

environmental norms, cessation of unauthorized groundwater extraction, 

n of details of sewage treatment arrangements, discontinuation of 

electrical connections, and regulation of DG set usage as per 

of the Letter dated 30.09.2025 issued to the relevant authorities 

d annexed herewith as ANNEXURE D. 

~====~•usequent inspection was carried out on 05.12.2025 in compliance with 

with the Municipal Commissioner's lette,: No. 275/NO.A/2024-25 dated 

23.09.2025 to verify the current status of the construction site at Bal Bharti 

Public School , Ward 68, Brij Vihar. The inspect' on confirned that the 

structural construction of the building is complete and fini shing work is 

currently in progress. 

7. During the inspection on 05.12.2025, it was observed that the Respondent 

School is comptying with environ nental norms. Specifically, green 

mats/nets were found covering ~he construction area to mitigate dust 

poltution. Fu,thermore, an anti-smog gun/water sprinkling machine was 
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found to be operational nt the site, and an Air Quality Index (;\QI) monitor 

was also installed and functioning. /\ copy or the I ,ettcr dated 05.1 2.2025 is 

marked and annexed herewith ns ANNEXlJRE E. 

8. Photographs of the site were also taken during the inspection on 05.12.2025, 

which clearly show the installation of green nets, the anti-smog gun, and the 

ongoing work status. Copies of the Site Photographs taken during the 

inspection on 05.12.2025 are marked and annexed herewith as 

ANNEXURE F. 

9. Regarding the validity of the construction, it is submitted that the regulation 

of building plans falls under the jurisdiction of the Ghaziabad Development 

Authority (GOA). The Executive Engineer, GOA, vide letter No. 

728/Enforcement Zone-7/2024 dated 19.04.2025, has confinned that the 

the school is sanctioned and construction is proceeding as per the 

, . map. A copy of the Letter dated 19.04.2025 issued by the 

,l Development Authority is marked and annexed herewith as 

\I E G. • 

the allegations of illegal groundwater extraction and non­

install ation of Sewage Treatment Plant (STP), the internal report dated 

30.09.2025 clarifies that action regarding groundwater extraction lies with 

the Nodal Officer, Ground Water Department, Ghaziabad. Similarly, action 

regarding the Sewage Treatment Plant lies with the Uttar Pradesh Pollution 

Control Board (UPPCB) and the Ghaziabad Development Authority. 

11. The Ghaziabad Municipal Corporation has thus verified the status of dust 

miti gation measures and found them to be sati sfactory as of 05. 12.1025 . The 

Corporation undertakes to provide any further assistance or action as 

directed by thi s l lon'blc Tribunal within its jurisdiction. 
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12. The statements made hcrcinnbove arc true and . 
. _ . co, reel to my knowledge and 

behe1 and noth111g material has been concealed therefrom. 

13. I state that everyth • t· d b 111g s ate a ove has been stated by me in my official 

capacity based on arid d- ,. d ('· I - . . . 
c errve r 0111 t 1c offrcral records maintained by the 

Municipal Corporation of Ghazi a bad. 

\ ERIFICATION: 

' Verified at Ghaziabad on this ___ day of December 2025, that the 

contents of the above affidavit from paragraphs to 13 are believed to be true 

and correct to the best of my knowledge and belief. No part of it is false and 

nothing material has been concealed therefrom. 

V 
0 

c .'. .. r.· ·. 1.:-' \!· ·1 .~: '. >I 

1 .s DEC 2025 

16
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hem No. 09 

BEFORE THE NATIONAL GREEN TRIDUN/\.L 

rruNCIPJ\L DENCH, NEW DELIII 

Orlglnnl Appllcntlon No. 280/2025 

Mok:.hi Bh::m.lwoj 

Versus 

Court No. 1 

Applicant 

Union of lndia & Ors. Rcspondcnl(s) 

Dntc or hearing: 30.05.2025 

CORAM: liON'BI,E MR. JUSTICE PRAKASH smnV,'\STi\VA, CIIAJRPERSO?I 
HON'llL£ DR. i\, SENTfHL VEL, EXPERT MEMDER 

Applic:llnl: Mr. Vlshwcndm Verma, M::. Shh·oli, r,t:i. Ek1a Tomn.r er. Mr. ,\joy P~dcy. 

i\d,•:s. 

Rc:.pondcnts: Ms. Quniituln,ln, i\dv. for R - 10 (CBSEI 

ORDER 

1. In this Original ,\pplicotion (0,\1, the npplictuu hns mode n 

complaint ngainst Respondent No. 11-Bnl Bhnrti Public School about 

violotions or • the environmental norms in raising conslruct!on or 

stn1ccurcs in th~ premises. The applicant alleges following viohnions of 

the environmental norms: 

1. Non-rcgistrotion of the construction project on the 

SJ>CB/DPCC portnl. 
2. Follurc lo submit sclf-nudll reports nnd not installing video 

su,vcillnncc for remote monltorlns or the site. 
3. No deployment of anll-smoH guns ns required. 
'1. lncffccUvc or abiwnt dust mitigation measures, including 

loci< of wind lrnrricrs, dust screens nnd improper Sloragc or 
cons1ruclion mntoriul, 

5. The nppllcanl also alleges dcrcllcUon of cd-ucntional nnd civil 

responsibility by 1hc tcspondcnt no. 11, School on the following issues: 

I. Illegally c:<trncllng groundw::itcr wlthout clc11r11ncc. 

2. P'ailing to lns10M n Sewage Tren1ment Pinnt (STP). 

1 
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3. 

5. 

Uolns unauthori?.etl Dle9cl Gcnernlor (DO) acts durln'' 
conotructlon, 0 

0 • ti • ~era 118 using n lcrnporory clcctricol connection vlolotlng 
sn,cty nncl power rcgulnllons. ' 
Not depositing the environmental pcnnlly even nflcr more 
lllun three montho or Ito lmposlllon. 

6. The plcn or lhc oppllcn,nt lo that thounh the complninl5 were mode 

to <.liffcrcm authorities bul no nctlon hot! been tnl<cn by them till now. 

The npplicun\ ul:.o nllcgc~ lhu\ the environmental compcnootion lo the 

tune or ~3•1,20,000/- wm; im1iosctl by 1hc UPPCl3, l.uclrnow but the snmc 

hos nol Ileen recovered till now, 

7. The nllcgntions which hove I.Jcen mode by the oppll~ont in thin. OA 

needs verification ot the ground level and if the n:spondcnt no. I l hns 

violntccl the eiwJronmcn!IJI norms. then requisite expeditious oction is 

required . to be tnken by the concemccl authorities. Rccottls rcvcnJ that 

npplicnnt has already mntlc rcprcscnlation do.tcd 23.05.2025 (page 85) 10 

the Chairman, UPPCB nncl sirriilor rcprcscntalion or the snme dote (page 

109) to the Municipal Commissioner, Nagnr Nignm Gha.zlnbad. These 
t 

nuthoritics arc directed to duly consider the rcprcscntolions or the 

applicant and asccrtnin if Lhc respondent no. 11, School is proceeding 

with the: consLruction in violntion of the cnvlronmcnlnl norms. If the 

allegations arc found 10 be correct thon tile concerned _authorities will 

toke approprinlc, punitive and remedial nctlon without nny dcln}'· So fnr 

us the rccovury of envlronrnentnl compcmmtlon nlrcady lcvic~, Is 

concerned, rhc Chnirmon UPPCl3 wlM lalic oil possible efforts to affect 

recovery of 1hc cnvironrncninl compcnsntlon, If thorc is no legal 

impediment In this regard. 

8. Let this exorcise be completed by followlns the Principlc~
1 

of Noturnl 

Justice l>y the Chnlrmnn, UPPCl3 ond the Munlc!,pol Commissioner, 

2 
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Nagar Nir,nm Ghuziobncl ns cxpcclitlou:;ly ns possible prohu\Jly within n 
period or eight wcd;s, 

<) . The O,\ Is nccording\y disposed of. 

Mny 30, 2025 '> . Originnl ,\pplicntion No. 280/20-5 
ovt 

Prnlmsh Shrivostavn, CP 

Dr. /\. Scntholl Vcl. EM 
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Item No. 02 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 48/2025 
In 

Original Application No. 280/2025 

Mokshi Bhardwaj Applicant 

Versus 

Union of India & Ors.  Respondent(s) 

Date of hearing: 08.08.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Vishwendra Kumar, Ms. Shivali Ekta Tomar & Mr. Abhishek Nagar, 

Advs. for Applicant in E.A 48/2025 (Through VC)  

Respondent:  Mr. Rajinder Kumar, Mr. Rohit Kumar & Mr. Shailendra Singh, Advs. for 

R - 11 

ORDER 

1. This execution application has been filed by the Applicant seeking

compliance of the order dated 30.05.2025 passed in the OA No. 

280/2025. In the OA, the Applicant has raised certain 

objections/grievance against the construction being raised by the 

Respondent No. 11 and the OA was disposed of by the Tribunal by order 

dated 30.05.2025 directing as under:- 

“xxx xxx xxx 

7. The allegations which have been made by the applicant in this
OA needs verification at the ground level and if the respondent no.
11 has violated the environmental norms, then requisite expeditious
action is required to be taken by the concerned authorities. Records
reveal that applicant has already made representation dated
23.05.2025 (page 85) to the Chairman, UPPCB and similar
representation of the same date (page 109) to the Municipal
Commissioner, Nagar Nigam Ghaziabad. These authorities are
directed to duly consider the representations of the applicant and
ascertain if the respondent no. 11, School is proceeding with the
construction in violation of the environmental norms. If the
allegations are found to be correct then the concerned authorities will

ANNEXURE B 
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take appropriate, punitive and remedial action without any delay. So 
far as the recovery of environmental compensation already levied, is 
concerned, the Chairman UPPCB will take all possible efforts to 
affect recovery of the environmental compensation, if there is no legal 
impediment in this regard. 
 
8. Let this exercise be completed by following the Principles of 
Natural Justice by the Chairman, UPPCB and the Municipal 
Commissioner, Nagar Nigam Ghaziabad as expeditiously as possible 
probably within a period of eight weeks.” 

 

2. Learned counsel appearing for the Applicant submits that the 

aforesaid direction has not been complied with and the representation 

filed by the Applicant has not been decided till now.  

 

3. Issue notice to the Respondents. 

 

4. Mr. Rajinder Kumar, Advocate accepts notice on behalf of the 

Respondent No. 11 and seeks four weeks’ time to file the reply. The 

Applicant is directed to serve other Respondents and file affidavit of 

service atleast of one week before the next date of hearing. 

 

5. List on 15.10.2025.  

 
 
 

Prakash Shrivastava, CP 
 

 
 

 

 
 

 
 

Dr. A. Senthil Vel, EM  
 

August 08, 2025 
E.A. No. 48/2025 in O.A. No. 280/2025 
A 
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Item No. 19        Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 48/2025 
In  

Original Application No. 280/2025 

Mokshi Bhardwaj      Applicant 

Versus 

Union of India & Ors. Respondent(s) 

Date of hearing: 15.10.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Vishwendra Kumar, Ms. Shivali, Ms. Ekta Tomar & Mr. Abhishek 

Nagar, Advs. for Applicant in E.A 48/2025 

Respondents: Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms. 

Gargi Chaturvedi, Ms. Anjali Sharma & Mr. Shivansh Sharma, Advocates 

for R - 2 & 5 
Rajinder Kumar, Mr. Rohit Kumar & Mr. Shailendra Singh, Advs. for R - 

11 

Ms. Suman Arora, Adv. for CPCB 

Dr. Abhishek Atrey & Mr. Navneet Gupta, Advs. for CAQM 

Mr. Gigi. C. George, Adv. for R - 12 
Mr. Malak Bhatt & Ms. Somya Saxena, Advs. for Ghaziabad Nagar Nigam 

Ms. Qurratulain, Adv. for R - 10 (Through VC) 

ORDER 

1. In this Execution Application, replies on behalf of respondent nos. 5,

8 and 12 have been filed. Learned Counsel appearing for the respondent 

no. 11 also submits that he has filed the reply on 13.10.2025.  Office is 

directed to place it on record.  It will be open to all other respondents to 

file their replies within two weeks. 

2. Learned Counsel appearing for respondent no. 5 submits that in the

reply dated 14.10.2025, some inadvertent error has occurred in paragraph 

8, therefore, he seeks permission to file a fresh updated correct reply within 

ANNEXURE C
10465



 
 

2 
 
 

two weeks.  The prayer is allowed.  It will be open to the applicant to file 

the rejoinder within two weeks thereafter. 

 

3. List on 18.12.2025. 

 
 
 

Prakash Shrivastava, CP 
 
 

 
 

Dr. A. Senthil Vel, EM 
October 15, 2025 

 Execution Application No. 48/2025  
 In Original Application No. 280/2025  
 R 
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'3c@' er, ~ if ·lITO ~, ~ ~ am GTf@ ~~T ~ ~ m-s(1) c{ (2) rfi . 

~ .if -3M Pti:.:ic1a ~:-

s- The npplicat also alleges dereliction of educational and Civil responsiblil~ty b~ the respondent 
no-11, School on the following issues:-

1-5-(1)- Illegally exlacting ground water without clearance, 
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